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The Fifth Schedule 

(See Sections 95 and 96) 

TABLE - 1 

CENTRAL LAWS MADE APPLICABLE TO THE UNION TERRITORY OF JAMMU AND KASHMIR; AND 

UNION TERRITORY OF LADAKH 

S.No. Name of the Act Section/Amendments 
 

1. The Aadhar (Targeted Delivery of 

Financial and Other Subsidies, Benefits 

and Services) Act, 2016. 

 In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

2. The Administrative Tribunal Act, 1985. Clause (b) of sub-section (2) of section 1 shall be 

Omitted. 

3. The Anand Marriage Act, 1909. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

4. The Arbitration and Conciliation Act, 1996. Proviso to sub-section (2) of section 1 shall be omitted. 

5. The Prohibition of Benami Property 

Transactions  Act, 1988. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

6. The Charitable Endowment Act, 1890. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

7. The Chit Funds Act, 1982. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

8. The Code of Civil Procedure, 1908. Clause (a) of sub-section (3) of section 1 shall be 

omitted. 

9. The Code of Criminal Procedure, 1973. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

10. The Commercial Courts Act, 2015. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

11. The Commissions for Protection of 

Child Rights Act, 2006. 

 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

12. The Commissions  of Inquiry Act, 1952. Proviso to sub-section (2) of section 1 shall be omitted. 

13. The Consumer Protection Act, 1986. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

14. The Contempt of Courts Act, 1971. Proviso to sub-section (2) of section 1 shall be omitted. 

15. The Delimitation Act, 2002. As amended by this Act. 

16. The Dissolution of Muslim Marriages Act, 

1939. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

17. The Disturbed Areas (Special Courts) Act, 

1976. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

18. The Dowry Prohibition Act, 1961. In sub-section (2) of section 1, words, “except the State of 

Jammu and Kashmir”  shall  be omitted. 

19. The Drugs and Magic Remedies 

(Objectionable Advertisements) Act, 1954. 

In sub-section (2) of section 1, words, “except the State of 

Jammu and Kashmir”  shall  be omitted. 

20 The Easements Act, 1891. Extended as whole. 
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S.No. Name of the Act Section/Amendments 

21. The Electricity Act, 2003. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

22. The Employees Provident Funds and 

Miscellaneous Provisions Act, 1952. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

23. The Employment of Manual Scavengers and 

Construction of Dry Latrines (Prohibition) 

Act, 1993. 

Extended as whole. 

24. The Enemy Property Act, 1968. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

25. The Energy Conservation Act, 2001. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

26. The Family Courts Act, 1984. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

27. The Fatal Accidents Act, 1855. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

28. The Forest (Conservation) Act, 1980. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

29. The General Clauses Act, 1897. Extended as whole. 

30. The Governors (Emoluments, Allowances 

and Privileges) Act, 1982. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

31. The Gram Nyayalayas Act, 2009. In sub-section (2) of section 1, words, “the  State of 

Jammu and Kashmir” shall be omitted. 

32. The Guardians and Wards Act, 1890. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

33. The Hindu Adoptions and Maintenance 

Act, 1956. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

34. The Hindu Disposition of Property Act, 1916. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

35. The Hindu Marriage Act, 1955. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

36. The Hindu Minority and Guardianship Act, 

1956. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

37. The Hindu Succession Act, 1956. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

38. The Identification of Prisoners Act, 1920. Extended as whole. 

39. The Indecent Representation of Women 

(Prohibition) Act, 1986. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

40. 1The Boilers Act, 1923. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

41. The Indian Christian Marriage Act, 1872. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

42. The Indian Contract Act, 1872. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

                                                      
1. Vide notification Order No. S.O. 3912 (E), dated 30th October, 2019, see Gazette of India Extraordinary, Part II, s. 3 (ii) 
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S.No. Name of the Act Section/Amendments 

43. The Indian Easements Act, 1882. Extended as whole. 

44. The Indian Evidence Act, 1872. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

45. The Indian Forest Act, 1927. Extended as whole. 

46. The Indian Nursing Council Act, 1947. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

47. The Indian Partnership Act, 1932. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

48. The Indian Penal Code, 1860. In section 1, words, “except the State of Jammu and 

Kashmir” shall be omitted. 

49. The Indian Stamp Act, 1899. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

50. The Indian Succession Act, 1925. Extended as whole. 

51. The Indian Trusts Act, 1882. In section 1, words, “except the State of Jammu and 

Kashmir” shall be omitted. 

52. The Indian Veterinary Council Act, 1984. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

53. The Judges Protection Act, 1985. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

54. The Judicial Officers (Protection) Act, 1850. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

55. The Juvenile Justice (Care and Protection 

of Children) Act, 2015. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

56. The Legal Services Authorities Act, 1987. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

57. The Limitation Act, 1963. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

58. The Maintenance and Welfare of Parents and 

Senior Citizens Act, 2007. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

59. The Majority Act, 1875. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

60. The Medical Termination of Pregnancy 

Act, 1971. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

61. The Muslim Personal Law (Shariat) Application 

Act, 1937. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

62. The Muslim Women (Protection of Rights on 

Divorce) Act, 1986. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

63. The National Commission for Minorities Act, 1992. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

64. The National Commission for Minority 

Educational Institutions Act, 2004. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

65. The National Commission for  Safai 

Karamcharis Act, 1993. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 
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S.No. Name of the Act Section/Amendments 

66. The National Commission for Women Act, 1990. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

67. The National Council for Teacher Education 

Act, 1993. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

67-A The National Security Act, 1980. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

68. The National Trust for Welfare of Persons with 

Autism, Cerebral Palsy, Mental Retardation and 

Multiple Disabilities Act, 1999. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

69. The Oaths Act, 1969. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

70. The Partition Act, 1893. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

71. The Pharmacy Act, 1948. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

72. The Powers-of-Attorney Act, 1882. In section 1, words, “except the State of Jammu and 

Kashmir” shall be omitted. 

73. The Preconception and Pre-natal Diagnostic 

Techniques (Prohibition of Sex Selection) 

Act, 1994. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

74. The Prevention of Blackmarketing and 

Maintenance of Supplies of Essential 

Commodities Act, 1980. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

75. The Prevention of Corruption Act, 1988. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

76. The Prevention of Cruelty to Animals Act, 1960. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

77. The Prevention of Damage to Public Property 

Act, 1984. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

78. The Prisoners Act, 1900. Extended as whole. 

79. The Prisons Act, 1894. Extended as whole. 

80. The Private Security Agencies (Regulation) 

Act, 2005. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

81. The Prize Chits and Money Circulation Scheme 

(Banning) Act, 1978. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

82. The Probation of Offenders Act, 1958. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

83. The Prohibition of Child Marriage Act, 2006. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

84. The Prohibition of Employment as Manual 

Scavengers and their Rehabilitation Act, 2013. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

85. The Protection of Children From Sexual Offences 

Act, 2012. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 
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S.No. Name of the Act Section/Amendments 

86. The Protection of Human Rights Act, 1993. Proviso to sub-section (2) of section 1 shall be omitted. 

87. The Protection of Women from Domestic 

Violence Act, 2005. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

88. The Public Gambling Act, 1867. Extended as whole. 

89. The Public Records Act, 1993. Extended as whole. 

90. The Registration Act, 1908. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

91. The Religious Endowments Act, 1863. Extended as whole. 

92. The Religious Institutions (Prevention of 

Misuse) Act, 1988. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

93. The Right of Children to Free and Compulsory 

Education Act, 2009. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

94. The Right to Fair Compensation and 

Transparency in Land Acquisition, 

Rehabilitation and Resettlement Act, 2013. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

94A. The Representation of People Act, 1951. In Section (2), 

  (i) In sub-section (1) in clause (d), the words “other 

than the State of Jammu and Kashmir” shall be 

omitted; and 

(ii) Sub-section (5) shall be omitted. 

95. The Right to Information Act, 2005. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

96. The Sale of Goods Act, 1930. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

97. The Scheduled Tribes and Other Traditional 

Forest Dwellers (Recognition of Forests Rights) 

Act, 2007. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

98. The Scheduled Castes and the Scheduled 

Tribes (Prevention of Atrocities) Act, 1989. 

In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

99. The Special Marriage Act, 1954. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

100. The Specific Relief Act, 1963. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

101. The Suits Valuation Act, 1887. Extended as whole. 

102. The Transfer of Property Act, 1882. Extended as whole. 

103. The Transplantation of Human Organs and 

Tissues Act, 1994. 

Extended as whole. 

104. The Wakf Act, 1995. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

105. The Whistle Blowers Protection Act, 2014. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 

106. The Wild Life (Protection) Act, 1972. In sub-section (2) of section 1, words, “except the State 

of Jammu and Kashmir” shall be omitted. 
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TABLE-2 

STATE LAWS WHICH SHALL BE APPLICABLE TO THE UNION TERRITORY OF JAMMU AND KASHMIR 

AND UNION TERRITORY OF LADAKH WITH AMENDMENTS 

 

S.No. Year No. Short title Amendments 

1 2 3 4 5 

1[* * * *                                                  *] 

2. Svt 1995 

(1938 AD) 

V The Jammu and Kashmir 

Alienation of Land Act 

Section 4 and section 4-A shall be omitted; 

3. Svt 2007 

(1950 AD) 

XVII The Jammu and Kashmir Big 

Landed Estates Abolition Act 

Section 20-A shall be omitted. 

4. 1960 XXXVIII The Jammu and Kashmir Land 

Grants Act 

A. Provisos to sub-section 1 of section 4 shall be 

omitted; and 

B. Clause (i) of sub-section 2 of section 4 shall be 

omitted. 

5. 1976 XVII The Jammu and Kashmir 

Agrarian Reforms Act 

Section 17 shall be omitted. 

6. 1989 X The Jammu and Kashmir 

Cooperative Societies Act 

Sub-Clause (ii) of clause (a) of sub-section (1) of 

section 17 shall be omitted. 

7. 2004 XIV The Jammu and Kashmir 

Reservation Act 

A. In section 2 after clause (g), the following clause 

shall be inserted namely:— 

“(ga) “economically weaker sections” means 

such categories as may be notified by the 

Government from time to time, on the basis of 

family income and other indicators of economic 

disadvantage, other than the classes or categories 

defined in clauses (m), (n) and (o)”; 

B. In section 3, in sub-section (1),— 

(i) in clause (a), the word “and” occurring at the 

end shall be omitted; 

(ii) in clause (b), for the words “backward classes:”, 

the words “backward classes; and” shall be 

substituted; 

(iii) after clause (b), the following clause shall be 

inserted, namely:— 

“(c) economically weaker sections:”; 

(iv) in the first proviso, for the words “the total 

percentage of reservation”, the words, brackets and 

letters “the total percentage of reservation provided 

in clauses (a) and (b)” shall be substituted; 

(v) in the second proviso, for the words “Provided 

further that”, the following shall be substituted, 

namely:— 

                                                      
1. Omitted by vide notification Order No. S.O. 3912 (E), dated 30th October, 2019, see Gazette of India Extraordinary, Part II, s. 3 (ii) 
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1 2 3 4 5 

“Provided further that the reservation in 

appointments in favour of the persons belonging to 

economically weaker sections shall be in addition to 

the existing reservation as provided in this sub- 

section and shall be subject to a maximum of ten per 

cent. of the posts in each category: 

Provided also that”. 

C. In section 9, in sub-section (1),— 

(i) for the portion beginning with “shall reserve” 

and ending with “from time to time;”, the following 

shall be substituted, namely:— 

“shall reserve seats in the Professional Institutions 

for candidates belonging to,— 

(a) reserved categories and such other 

classes or categories as may be notified from 

time to time; and 

(b) economically weaker sections:”; 

(ii) in the proviso, for the words “the total 

percentage of reservation”, the words, brackets and 

letter “the total percentage of reservation provided 

in clause (a)” shall be substituted; 

(iii) after the proviso, the following proviso shall 

be inserted, namely:— 

“Provided further that the reservation in 

the Professional Institutions in favour of 

the persons belonging to economically 

weaker sections shall be in addition to the 

existing reservation as provided in this sub-

section and shall be subject to a maximum of 

ten per cent. of the seats in each category.”. 
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TABLE-3 

STATE LAWS INCLUDING GOVERNOR'S ACTS WHICH ARE REPEALED IN UNION TERRITORY OF 

JAMMU AND KASHMIR; AND UNION TERRITORY OF LADAKH 

 

S.No. Name of the Act Act/Ordinance No. 
 

1. The Jammu and Kashmir Accountability Commission Act, 2002. XXXVIII of 2002 

2. The Jammu and Kashmir Advocates Welfare Fund Act, 1997. XXVI of 1997 

3. The Jammu and Kashmir Agricultural Income Tax Act, 1962. XXI of 1962 

4. The Jammu and Kashmir [State] Agricultural Produce Marketing Regulation XXXVI of 1997 

Act, 1997. 

5. The Jammu and Kashmir Anand Marriage Act, 1954. IX of  2011 

6. The Jammu and Kashmir Animal Diseases (Control) Act, 1949. XV of 2006 

7. The Jammu and Kashmir Apartment Ownership Act, 1989. I of 1989 

8. The Jammu and Kashmir Arbitration and Conciliation Act, 1997. XXXV of 1997 

9. The Jammu and Kashmir Arya Samajist Marriages (Validation) Act, 1942. III of Svt. 1999 

10. The Jammu and Kashmir Ayurvedic and Unani Practitioners Act, 1959. XXVI of 1959 

11. The Jammu and Kashmir Banker's Books Evidence Act, 1920. VI of 1977 

12. The Jammu and Kashmir Benami Transactions (Prohibition) Act, 2010. V of  2010 

13. The Jammu and Kashmir Boilers Act, Samvat, 1991. IV of  Svt.1991 

14. The Buddhists Polyandrous Marriages Prohibition Act, 1941. II of 1998 

15. The Jammu and Kashmir Cattle Trespass Act, 1920. VII of 1977 

16. The Jammu and Kashmir Charitable Endowments Act, 1989. XIV of 1989 

17. The Jammu and Kashmir Chit Funds Act, 2016. XI of  2016 

18. The Jammu and Kashmir Christian Marriage and Divorce Act, 1957. III of  1957 

19. The Jammu and Kashmir Cinematograph Act, 1933. XXIV of 1989 

20. The Code of Civil Procedure, Samvat 1977. X of Svt. 1977 

21. The Code of Criminal Procedure, Samvat 1989. XXIII of  Svt. 1989 

22. The Jammu and Kashmir Collection of Statistics Act, 2010. XVIII of  2010 

23. The Jammu and Kashmir [State] Commission for Women Act, 1999. V of 1999 

24. The Jammu and Kashmir Commission of Inquiry Act, 1962. XXXII of 1962 

25. The Jammu and Kashmir Consumer Protection Act, 1987. XIVI of 1987 

26. The Jammu and Kashmir Contempt of Courts Act, 1997. XXV of 1997 

27. The Jammu and Kashmir Contingency Fund Act, 1957. XXIV of 1957 

28. The Jammu and Kashmir Contract Act, Samvat 1977. IX of Svt.1977 

29. The Jammu and Kashmir Court Fees Act, Samvat 1977. VII of Svt. 1977 

30. The Jammu and Kashmir Court of Wards Act, Samvat 1977. LII of Svt. 1977 
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S.No. Name of the Act Act/Ordinance No. 

31. The Jammu and Kashmir Criminal Law Amendment Act, Svt 1993. I of Svt. 1993 

32. The Jammu and Kashmir Criminal Law Amendment Act, 1958. III of 1958 

33. The Jammu and Kashmir Criminal Law Amendment Act, 1983. X of 1983 

34. The Jammu and Kashmir Customs Act, Svt 1958. VIII of Svt.1958 

35. The Jammu and Kashmir Dehi Adalats Act, 2013. XV of  2013 

36. The Jammu and Kashmir Destruction of Records Act, 1920. XII of 1977 

37. The Jammu and Kashmir Displaced Persons (Permanent Settlement) Act, 1971. X of 1971 

38. The Jammu and Kashmir Dissolution of Muslim Marriages Act, 1942. X of Svt.1999 

39. The Jammu and Kashmir Dowry Restraint Act, 1960. XXXVI of 1960 

40. The Jammu and Kashmir Easements Act, 1920. XIV of Svt.1977 

41. The Jammu and Kashmir Electricity Act, 2010. XIII of  2010 

42. The Jammu and Kashmir Electricity (Duty) Act, 1963. XI of   1963 

43. The Jammu and Kashmir Employees Provident Funds (And) Miscellaneous XV of 1961 

Provisions Act, 1961. 

44. The Jammu and Kashmir Employment of Manual Scavengers and Construction of 

Dry Latrines (Prohibition) Act, 2010. XIX of  2010 

45. The Jammu and Kashmir Energy Conservation Act, 2011. XIV of 2011 

46. The Jammu and Kashmir Epidemic Diseases Act, 1920. XVI of 1977 

47. The (State) Evacuees (Administration of Property) (Validation of Orders, Proceedings IV of 1958 

and Acts) Act, 1958. 

48. The Jammu and Kashmir Evidence Act, Samvat 1977 (1920 A.D). XIII of Svt.1977 

49. The Jammu and Kashmir Fatal Accidents Act, Samvat 1977. XVII of Svt.1977 

50. The Jammu and Kashmir Forest Act, Samvat 1987. II of Svt.1987 

51. The Jammu and Kashmir Forest (Conservation) Act, 1997. XXX of 1997 

52. The Jammu and Kashmir Forest (Sale of Timber) Act, Samvat 1987. III of Svt.1987 

53. The Jammu and Kashmir General Clauses Act, Samvat 1977. XX of Svt. 1977 

54. The Jammu and Kashmir Good Conduct Prisoners (Temporary Release) Act, 1978. VII of 1978 

55. The Government Servants (Held in Detention) Act, 1956. XV of 1956 

56. The Jammu and Kashmir Grant of Permit for Resettlement in (or Permanent X of 1982 

Return to) the State Act, 1982. 

57. The Jammu and Kashmir Guardians and Wards Act, Samvat 1977. XIX of Svt.1977 

58. The Jammu and Kashmir Hindu Adoptions and Maintenance Act, 1960. II of 1960 

59. The Jammu and Kashmir Hindu Disposition of Property Act, Samvat 1997. XVI of Svt. 1997 

60. The Jammu and Kashmir Hindu Inheritance (Removal of Disabilities) Act, XVIII of Svt. 1997 

Samvat 1997. 

61. The Jammu and Kashmir Hindu Marriage Act, 1980. IV of 1980 

62. The Jammu and Kashmir Hindu Marriage (Validation of Proceedings) Act, 1963. XVI of 1963 
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S.No. Name of the Act Act/Ordinance No. 

63. The Jammu and Kashmir Hindu Minority and Guardianship Act, 1957. VII of 1957 

64. The Jammu and Kashmir Hindu Succession Act, 1956. XXXVIII of 1956 

65. The Jammu and Kashmir Hindu Widows Remarriage and Property Act, Samvat 1989. XXIX of Svt. 1989 

66. The Jammu and Kashmir Homeopathic Practitioner Act, 2003. VIII of 2003 

67. The Jammu and Kashmir Identification of Prisoners Act, Samvat 1994. IV of Svt. 1994 

68. The Jammu and Kashmir Infant Marriages Prevention Act, Samvat 1985. I of Svt. 1985 

69. The Instruments (Control of Noises) Act, 1959. VII of 1959 

70. The Judicial Officers Protection   Act, 1971. 

71. The Jammu and Kashmir Juvenile Justice (Care and Protection of Children) Act, 2013. VII of 2013 

72. The Jammu and Kashmir Juvenile Smoking Act, Samvat 1986. II of Svt. 1986 

73. The Land Acquisition Act, Samvat 1990. X of Svt. 1990 

74. The Legal Practitioners (Fees) Act, Samvat 1988. VII of Svt. 1988 

75. The Jammu and Kashmir Legal Representatives Suits Act, Samvat 1977. XXII of Svt. 1977 

76. The Jammu and Kashmir Legal Services Authorities Act, 1997. XXXIII of 1997 

77. The Jammu and Kashmir Limitation Act, Samvat 1995. IX of Svt. 1995 

78. The Jammu and Kashmir Livestock Improvement Act, Samvat 1996. XXIII of Svt.1996 

79. The Jammu and Kashmir Local Authorities Loans Act, Samvat 1997. VI of Svt. 1997 

80. The Jammu and Kashmir Lunacy Act, Samvat 1977. XXV of Svt. 1997 

81. The Jammu and Kashmir Maintenance and Welfare of Parents and XVI of 2014 

Senior Citizens Act, 2014. 

82. The Jammu and Kashmir Majority Act, Samvat 1977. XXVI of Svt. 1977 

83. The Jammu and Kashmir Medical Registration Act, Samvat 1998. IV of Svt. 1998 

84. The Jammu and Kashmir Medical Termination of Pregnancy Act, 1974. XXIII of 1974 

85. The Jammu and Kashmir Muslim Dower Act, Samvat 1977. XLIV of Svt. 1977 

86. The Jammu and Kashmir Muslim Personal Law (Shariat) Application Act, 2007. IV of 2007 

87. The Jammu and Kashmir Muslim Specified Wakafs and Specified Wakaf VIII of 2004 

Properties (Management and Regulation) Act, 2004. 

88. The Jammu and Kashmir Nationalization of Forest Working Act, 1987. VII of 1987 

89. The (State) Newspapers (Incitements to Offences) Act, Svt 1971. VIV of Svt. 1971 

90. The Jammu and Kashmir Nursing Council Act, 2012. IV of  2012 

91. The Jammu and Kashmir Nursing Homes and Clinical Establishments XXXIX of   1963 

(Registration and Licensing) Act, 1963. 

92. The Official Secrets Act, Samvat 1977. XLIII  of Svt.1977 

93. The Opium Smoking Act, Samvat 2011. XXXII of Svt. 2011 

94. The Essential Services (Maintenance) Ordinance, Samvat 2001. IX of Svt. 2001 

95. The Hoarding and Profiteering Prevention Ordinance, Samvat 2000. XIX of Svt. 2000 
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96. The Police Enhanced Penalties Ordinance, Samvat 2005. III of Svt. 2005 

97. The Prevention of Corruption Ordinance, 2001. IV of Svt. 2001 

98. The Jammu and Kashmir Public Servants Transfer of Immovable Property XXX of Svt. 2004 

(Restriction) Ordinance, 2004. 

99. The Jammu and Kashmir Partition Act, Samvat 1977. XXX of Svt. 1977 

100. The Jammu and Kashmir Partnership Act, Samvat 1996. V of Svt. 1996 

101. The Jammu and Kashmir Permanent Residents Certificate (Procedure) Act, 1963. XIII of 1963 

102. The Jammu and Kashmir Pharmacy Act, Samvat 2011. LIII of Svt. 2011 

103. The Jammu and Kashmir Poisons Act, Samvat 1977. XXXIV of Svt.1977 

104. The Jammu and Kashmir Preconception and Prenatal Sex Selection XXXI of 2002 

(Prohibition and Regulation) Act, 2002. 

105. The (State) Press and Publications Act, Svt 1989. I of Svt. 1989 

106. The Jammu and Kashmir Prevention of Black Marketing and Maintenance XXV of 1988 

of Supplies of Essential Commodities Act, 1988. 

107. The Jammu and Kashmir Prevention of Corruption Act, Samvat 2006. XIII  of Svt. 2006 

108. The Jammu and Kashmir Prevention of Cruelty to Animals Act, Samvat 1990. XIII  of Svt. 1990 

109. The Jammu and Kashmir Prevention of Defacement of Property Act, 1985. XIX of 1985 

110. The Jammu and Kashmir Prevention of Illicit Traffic in Narcotic Drugs and XXIII of 1988 

Psychotropic Substances Act, 1988. 

111. The Jammu and Kashmir Prevention of Insult to State Honour Act, 1979. X of 1979 

112. The Jammu and Kashmir Prisoners Act, Svt 1977. XXXIII of Svt. 1977 

113. The Jammu and Kashmir Prisons Act, Svt 1977. XXXI  of Svt. 1977 

114. The Jammu and Kashmir Private Security Agencies (Regulation) Act, 2015. IX of  2015 

115. The Jammu and Kashmir Prize Competition Act, 1956. XII of 1956 

116. The Jammu and Kashmir Probation of Offenders Act, 1966. XXXVII of 1966 

117. The Jammu and Kashmir Protection of Human Rights Act, 1997. XV of 1997 

118. The Jammu and Kashmir Protection of Women from Domestic Violence Act, 2010. XI of  2010 

119. The Jammu and Kashmir Provident Funds Act, Svt 1998. XXII  of Svt. 1998 

120. The Jammu and Kashmir Public Gambling Act, Svt 1977. XVIII of Svt. 1977 

121. The Jammu and Kashmir Public Property (Prevention of Damage) Act, 1985. XX of 1985 

122. The Jammu and Kashmir Public Servants (Inquiries) Act, Svt 1977. XXVIII of Svt. 1977 

123. The (State) Ranbir Penal Code, Samvat 1989. XII of Svt. 1989 

124. The Jammu and Kashmir Registration Act, Svt. 1977. XXXV of Svt. 1977 

125. The Jammu and Kashmir Registration (Amendment and Validation of VI of 1955 

Transfers of property) Act, 1955. 

126. The Registration of Deeds (Validating) Act, Samvat 2008. VI of Svt. 2008 

127. The Registration of Deeds (Validation) Act, 1956. XXI of 1956 
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128. The Registration of Deeds (Validating) Act, 1968. XXXIII of 1968 

129. The Registration of Deeds (Validation) Act, 1976. I of 1976 

130. The Registration of Deeds (Validation) Act, 1985. IX of 1985 

131. The Jammu and Kashmir Religious Endowments Act, Svt 1977. L of Svt.1977 

132. The Jammu and Kashmir Representation of the People Act, 1957. IV of 1957 

133. The Jammu and Kashmir Requisitioning and Acquisition of Immovable XXXV of 1968 

Property Act, 1968. 

134. The Jammu and Kashmir Right to Information Act, 2009. VIII of 2009 

135. The Jammu and Kashmir Sale of Goods Act, Svt 1996. II of 1996 

136. The Separation of Judicial and Executive Functions Act, 1966. XL of 1966 

137. The Jammu and Kashmir Small Causes Court Act, Svt 1968. 

138. The Societies Registration Act, Svt 1998. VI of Svt. 1998 

139. The Jammu and Kashmir Specific Relief Act, Svt 1977. XXXVIII of  Svt. 1977 

140. The Jammu and Kashmir Standards of Weights and Measures (Enforcement) XXXVII of 1997 

Act, 1997. 

141. The Jammu and Kashmir Succession Certificate Act, Svt 1977. XXXIX of Svt.1977 

142. The Succession (Property Protection) Act, Svt 1977. XXXVI of Svt.1977 

143. The Jammu and Kashmir Suits Valuation Act, Svt 1977. XXXVII of Svt.1977 

144. The Jammu and Kashmir Suppression of Indecent Advertisements Act, Svt 2003. IX of Svt. 2003 

145. The Jammu and Kashmir Transfer of Property Act, Svt 1977. XLII of Svt. 1977 

146. The Jammu and Kashmir Transplantation of Human Organs Act, 1997. III of  1997 

147. The Jammu and Kashmir Trusts Act, Svt 1977. XLI of Svt. 1977 

148. The Jammu and Kashmir Venereal Diseases Act, Svt 2000. XXI of Svt. 2000 

149. The Veterinary Council Act, 2001. XXI of  2001 

150. The Jammu and Kashmir [State] Village and Town Patrol Act, 1959. XXIV of 1959 

151. The Jammu and Kashmir Village Sanitation Act, Svt. 1990. V of Svt. 1990 

152. The Jammu and Kashmir Wakafs Act, 2001. III of  2001 

153. The Jammu and Kashmir Wildlife (Protection) Act, 1978. VIII of 1978 
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1. The Jammu and Kashmir State Trust for Welfare of Persons with Autism Cerebral VI of 2018 

Palsy, Mental Retardation and Multiple Disabilities Act, 2018. 

2. The Jammu and Kashmir Drugs and Magic Remedies (Objectionable VIII of 2018 

Advertisements) Act, 2018. 

3. The Jammu and Kashmir Single Window (Industrial Investment and X of 2018 

Business Facilitation) Act, 2018. 

4. The Jammu and Kashmir Commercial Courts Act, 2018. XIII of 2018 

5. The Jammu and Kashmir Family Courts Act, 2018. XXIV of 2018 

6. The Jammu and Kashmir Aadhar (Targeted Delivery of Financial and other XXXIV of 2018 

Subsidies, Benefits and Services) Act, 2018. 

7. The Jammu and Kashmir Protection of Children From Sexual Violence Act, 2018. II of 2018 

8. The Jammu and Kashmir Rights of Persons with Disabilities Act, 2018. XL of 2018 

9. The Jammu and Kashmir Prohibition of Benami Property Transactions Act, 2018. XLIII of 2018 

10. The Jammu and Kashmir State Commission for Protection of Women and XLVI of 2018 

Child Rights Act, 2018. 

11. The Jammu and Kashmir Real Estate (Regulation and Development) Act, 2018. LIII of 2018 
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STATE ACTS INCLUDING GOVERNOR'S ACTS THAT SHALL REMAIN IN FORCE IN 

UNION TERRITORY OF JAMMU AND KASHMIR; AND UNION TERRITORY OF LADAKH 
 

S.No. Name of the Act Act/Ordinance No. 
 

1. The Jammu and Kashmir Aerial Ropeways Act, 2002 XII of 2002 

2. The Jammu and Kashmir Agrarian Reforms Act, 1976 XVII of 1976 

3. Agriculturists' Relief Act, Svt. 1983 I of Svt. 1983 

4. The Jammu and Kashmir Government Aid to Agriculturists and Land Improvement VII of Svt. 1993 

Act, Svt. 1993 

5. The Jammu and Kashmir State Aid to Industries Act 1961 XXII of 1961 

6. The Jammu and Kashmir Alienation of Land Act, Svt. 1995 V of  Svt. 1995 

7. The Jammu and Kashmir Anatomy Act, 1959 XXII of 1959 

8. The Jammu and Kashmir Ancient Monuments Preservation Act, Svt. 1977 V of Svt 1977 

9. The Jammu and Kashmir Baba Ghulam Shah Badshah University Act, 2002 XVI of  2002 

10. The Jammu and Kashmir Big Landed Estates Abolition Act, Svt. 2007 XVII of  Svt. 2007 

11. The Jammu and Kashmir Board of Professional Entrance Examination Act, 2002 XXV of 2002 

12. The Jammu and Kashmir Board of School Education Act, 1975 XXVIII of 1975 

13. The Jammu and Kashmir State Board of Technical Education Act, 2002 XXIV of  2002 

14. The Jammu and Kashmir Brick Kilns (Regulation) Act, 2010 XV II of  2010 

15. Camping and Mooring Sites Act, Svt. 2004 XII of  Svt. 2004 

16. The Jammu and Kashmir Chowkidari Act, 1956 XXXVII of 1956 

17. The Jammu and Kashmir Civic Laws (Special Provisions) Act, 2014 III of  2014 

18. The Jammu and Kashmir Civil Courts Act, Svt. 1977 XLVI of  Svt.1977 

19. The Jammu and Kashmir Civil Services (Decentralization and Recruitment) Act, 2010 XVI of  2010 

20. The Jammu and Kashmir Civil Services (Special Provisions) Act, 2010 XIV of  2010 

21. The Srinagar and Jammu Cluster Universities Act, 2016. III of  2016 

22. The Jammu and Kashmir State Commission for Backward Classes Act, 1997 XII  of 1997 

23. The Jammu and Kashmir Common Lands (Regulation) Act, 1956 XXIV of 1956 

24. The Jammu and Kashmir Consolidation of Holdings Act, 1962 V of 1962 

25. The Jammu and Kashmir Control of Building Operations Act, 1988 XV of 1988 

26. The Jammu and Kashmir Cooperative Societies Act, 1989. X of 1989 

27. The Jammu and Kashmir Debtors Relief Act, 1976 XV of 1976 

28. The Jammu and Kashmir Delivery of Books and Newspapers (Public Libraries) XIII of 1961 

Act, 1961 

29. The Jammu and Kashmir Deputy Ministers' Salaries and Allowances Act, 1957 VI of 1957 
 



 

57 

 

 
 

S.No. Name of the Act Act/Ordinance No. 

30. The Jammu and Kashmir Deputy Speaker's and Deputy Chairman's (Emoluments) XXII of  1956 

Act, 1956 

31. The Jammu and Kashmir Development Act, 1970 XIX of 1970 

32. The Jammu and Kashmir Egress and Internal Movement (Control) Ordinance, V of Svt. 2005 

Svt. 2005. 

33. The Jammu and Kashmir Enemy Agents Ordinance, Svt. 2005. VIII of Svt. 2005 

34. The Jammu and Kashmir State Emergency Relief Fund Act, 1960 XIII of  1960 

35. The Jammu and Kashmir Excise Act, Samvat 1958 -- 

36. The Jammu and Kashmir Extraction of Resin Act, 1988. IX of   1988 

37. The Jammu and Kashmir State Evacuees (Administration of Property) Act, VI of Svt. 2006 

Samvat 2006 (1949 A.D). 

38. The Jammu and Kashmir Ferry Boats Control Act, 1971. XVIII of 1971 

39. The Jammu and Kashmir State Finance Commission Act, 2006 XVIII of  2006 

40. The Jammu and Kashmir Finance Commission for Panchayats and Municipalities XVI of  2011 

Act, 2011 

41. The Jammu and Kashmir Fire Force Act, 1967. XXII of 1967 

42. The Jammu and Kashmir Fiscal Responsibility and Budget Management Act, 2006. XII of 2006 

43. The Jammu and Kashmir Fisheries Act, 2018. XVI of 2018 

44. The Jammu and Kashmir Flood Plain Zones (Regulation and Development) Act, 2005. XVII of  2005 

45. The Jammu and Kashmir State Forest Corporation Act, 1978. XII of 1978 

46. The Jammu and Kashmir Forest (Protection) Force Act, 2001. VI of 2001 

47. The Jammu and Kashmir Fruit Nurseries (Licensing) Act, 1987. XXII of 1987 

48. The Jammu and Kashmir Gift Goods (Unlawful Possession) Act, 1963. XL of 1963 

49. The Jammu and Kashmir Golf Development and Management Authority Act, 2013. VIII of  2013 

50. The Jammu and Kashmir Goods and Services Tax Act, 2017. V of  2017 

51. The Jammu and Kashmir Government Gazette Act, Svt. 1945. XII of Svt. 1945 

52. The Jammu and Kashmir Governor's Special Security Force Act, 2018 Governors Act 

No.XLII of 2018 

53. The Jammu and Kashmir Habitual Offenders (Control and Reform) Act, 1956. XI of  1956 

54. The Jammu and Kashmir Handicrafts (Quality Control) Act, 1978. IV of 1978 

55. The Jammu and Kashmir Heritage Conservation and Preservation Act, 2010. XV of  2010 

56. The Jammu and Kashmir Highways Act, Svt. 2007. XXVII of  Svt. 2007 

57. The Jammu and Kashmir Home Guards Act, Svt. 2006. III of Svt. 2006 

58. The Jammu and Kashmir Housing Board Act, 1976. VII of 1976 

59. The Jammu and Kashmir Industrial Establishments (National and Festival) XIII of 1974 

Holidays Act, 1974. 

60. The Jammu and Kashmir Inspector General of Prisons (Change in Designation) XIII of 2001 

Act, 2001. 
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61. The Jammu and Kashmir Islamic University of Science and Technology Kashmir XVIII of    2005      

Act, 2005. 

62. The Jammu and Kashmir Kahcharai Act, Svt. 2011. XVIII of Svt. 2011 

63. Kashmir and Jammu Universities Act, 1969. XXIV of 1969 

64. Kashmir Silk Protection Act, 1964. 

65. The Jammu and Kashmir Khadi and Village Industries Board Act, 1965. XVI of 1965 

66. Ladakh Autonomous Hill Development Council Act, 1997. XXXI of 1997 

67. Ladakh Budhists Succession to Property Act, Svt. 2000. XVIII of Svt. 2000 

68. The Jammu and Kashmir Lambardari Act, 1972. X of 1972 

69. The Jammu and Kashmir Land Grants Act, 1960. XXXVIII of 1960 

70. The Jammu and Kashmir Land Improvement Schemes Act, 1972. XXIV of 1972 

71. The Jammu and Kashmir Land Revenue Act, Svt. 1996. XII of Svt. 1996 

72. The Jammu and Kashmir Legislative Assembly Speaker's Emoluments Act, 1956. IV of 1956 

73. The Jammu and Kashmir Legislative Council Chairman's (Emoluments) Act, 1962. XXVIII of 1962 

74. The Jammu and Kashmir State Legislature Members' Pension Act, 1984. II of 1984 

75. The Jammu and Kashmir Legislature (Prevention of Disqualification) Act, 1962. XVI of 1962 

76. The Jammu and Kashmir State Legislature Proceedings (Protection of Publication) XXXVII of 1960 

Act, 1960. 

77. Levy of Tolls Act, Svt.1995. VIII of Svt. 1995 

78. The Jammu and Kashmir Migrant Immovable Property (Preservation, Protection XVI of 1997 

and Restraint on Distress Sales) Act, 1997. 

79. The Jammu and Kashmir Migrants (Stay of Proceedings) Act, 1997. XVII of 1997 

80. The Jammu and Kashmir Ministers and Ministers of State Salaries Act, 1956. VI of 1956 

81. The Jammu and Kashmir Ministers and Presiding Officers Medical Facilities XXII of 1975 

Act, 1975. 

82. The Jammu and Kashmir Money Lenders and Accredited Loan Providers Act, 2010. XXIII of  2010 

83. The Jammu and Kashmir Motor Spirit and Diesel Oil (Taxation of Sales) Act, Svt. 2005. V of Svt. 2005 

84. The Jammu and Kashmir Motor Vehicles Taxation Act, 1957. XXVI of 1957 

85. The Jammu and Kashmir Mulberry Protection Act, Svt. 2006. X of Svt. 2006 

86. The Jammu and Kashmir Municipal Act, 2000. XX of 2000 

87. The Jammu and Kashmir Municipal Corporation Act, 2000. XXI of 2000 

88. The Jammu and Kashmir Municipal Ombudsman Act, 2010. XX of 2010 

89. The Jammu and Kashmir Municipalities Public Disclosure Act, 2010. XXIV of  2010 

90. The Jammu and Kashmir Muslim Marriages Registration Act, 1981. XXII of 1981 

91. The Jammu and Kashmir Namdha Quality Control Act, Svt. 2010. VI of  Svt. 2010 

92. National Defence Fund Donation of Immovable Property (Exemption from V of 1963 

Stamp Duty and Registration) Act, 1963. 
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93. The Jammu and Kashmir Natural Calamities Destroyed Areas Improvement Act, XXXVIII  of  Svt. 2011 

Svt. 2011. 

94. The Jammu and Kashmir Non-Biodegradable Material (Management) Handling XII of 2007 

and Disposal Act, 2007. 

95. The Jammu and Kashmir Obsolete Laws (Repeal) Act, 2010. XXVII of 2010 

96. The Jammu and Kashmir Ombudsman for Panchayats Act, 2014. V of 2014 

97. The Jammu and Kashmir Panchayati Raj Act, 1989. IX of 1989 

98. The Jammu and Kashmir Paramedical Council Act, 2014. VII of 2014 

99. The Jammu and Kashmir Passengers Taxation Act, 1963. XII of 1963 

100. The Jammu and Kashmir Plant Disease and Pests Act, 1973. XIV of 1973 

101. Plyboard Industries (Acquisition of Shares and of the Industrial Undertakings) VI of 1987 

Act, 1987. 

102. Police Act, Svt. 1983. II of Svt. 1983 

103. The Jammu and Kashmir Preservation of Specified Trees Act, 1969. V of 1969 

104. The Jammu and Kashmir Prevention of Beggary Act, 1960. XL of 1960 

105. The Jammu and Kashmir Prevention of Fragmentation of Agricultural Holdings XXV of 1960 

Act, 1960. 

106. Prevention of Ribbon Development Act, Svt. 2007. XXVI of Svt. 2007 

107. Prevention of Rum Rasum Act, Svt. 1997. I of Svt. 1997 

108. The Jammu and Kashmir Prevention and Suppression of Sabotages Activities XXII of  1965 

Act, 1965. 

109. The Jammu and Kashmir Prevention of Unfair Means Examination Act, 1987. XX of 1987 

110. The Jammu and Kashmir Private Colleges (Regulation and Control) Act, 2002 XXII of 2002 

111. Probate and Administration Act, Svt. 1977. XXIX of Svt. 1977 

112. The Jammu and Kashmir Professions, Trades, Callings and Employment Tax IX of 2005 

Act, 2005. 

113. The Jammu and Kashmir Prohibition on Conversion of Land and Alienation of VIII of 1975 

Orchards Act, 1975. 

114. The Jammu and Kashmir Prohibition on Manufacture of Specified Copper XIII of  2006 

Utensils (By Machine) Act, 2006. 

115. The Jammu and Kashmir Prohibition of Ragging Act, 2011. VI of  2011 

116. The Jammu and Kashmir State Prohibition of Smoking (Cinema and XVIII of Svt. 2009  

Theatre Halls) Act, Svt. 2009. 

117. The Jammu and Kashmir Prohibition of Smoking and Non-Smokers Health XX of 1997 

Protection in Public Service Vehicles Act, 1997. 

118. The Jammu and Kashmir Property Rights to Slum Dwellers Act, 2012. XI of  2012 

119. The Jammu and Kashmir Property Tax Board Act, 2013. XI of  2013 

120. The Jammu and Kashmir Protection of Interest of Depositors (in Financial XIII of  2018 

Establishments) Act, 2018. 
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121. The Jammu and Kashmir Public Men and Public Servants Declaration of V of 1983 

Assets and Other Provisions Act, 1983. 

122. The Jammu and Kashmir Public Premises (Eviction of Un-authorised XVII of 1988 

Occupants) Act, 1988. 

123. The Jammu and Kashmir Public Safety Act, 1978. VI  of 1978 

124. The Jammu and Kashmir Public Services Guarantee Act, 2011. IX of  2011 

125. The Jammu and Kashmir Registration of Contractors Act, 1956. XVI  of 1956 

126. The Jammu and Kashmir Registration of Tourist Trade Act, 1978. IX of    1978 

127. The Jammu and Kashmir Regulation of Accounts Act, Svt. 2001. XIV of Svt. 2001 

128. The Jammu and Kashmir Reservation Act, 2004. XIV of  2004 

129. The Jammu and Kashmir Residential and Commercial Tenancy Act, 2012. V of  2012 

130. The Jammu and Kashmir Restitution of Mortgaged Properties Act, 1976. XIV of 1976 

131. The Jammu and Kashmir Right of Prior Purchase Act, Svt. 1993. II of  Svt. 1993 

132. The Jammu and Kashmir Road Safety Council Act, 2018. V of  2018 

133. The Jammu and Kashmir Saffron Act, 2007. V of  2007 

134. Salaries and Allowances of Members of Jammu and Kashmir State Legislature XIX of  1960 

Act, 1960. 

135. Salaries and Allowances of Leader of Opposition in the State Legislature Act, 1985. XVI  of 1985 

136. The Sapphire Act, Svt. 1989. XVI  of  Svt. 1989 

137. The Jammu and Kashmir School Education Act, 2002. XXI  of  2002 

138. The Jammu and Kashmir Self-Reliant Cooperatives Act, 1999. X  of 1999 

139. The Jammu and Kashmir State Sheep and Sheep Products Development Board IX of 1979 

Act, 1979. 

140. Sher-i-Kashmir University of Agricultural Sciences and Technology Act, 1982. VII  of 1982 

141. Sher-i-Kashmir Institute of Medical Sciences (Grant of Degrees) Act, 1983. XII  of 1983 

142. The Jammu and Kashmir Shri Amarnath Ji Shrine Act, 2000. XVIII of  2000 

143. The Jammu and Kashmir Shri Mata Sukhrala Devi Ji and Shri Mata Bala Sundari III of  2013 

Shrine Act, 2013. 

144. The Jammu and Kashmir Shri Mata Vaishno Devi Shrine Act, 1988. XVI of 1988 

145. The Jammu and Kashmir Shri Mata Vaishno Devi University Act, 1999. XII of 1999 

146. The Jammu and Kashmir Shri Shiv Khori Shrine Act, 2008. IV of 2008 

147. The Jammu and Kashmir Sikh Gurdwaras and Religious Endowments Act, 1973. XV of 1973 

148. The Jammu and Kashmir Silk (Development and Protection) Act, 1988. XXVIII of 1988 

149. The Jammu and Kashmir Special Security Group Act, 2000. VI  of  2000 

150. The Jammu and Kashmir Special Tribunal Act, 1988. XIX of 1988 

151. Stamp Act, Svt. 1977. XL of Svt. 1977 

152. The Jammu and Kashmir Tenancy Act, Svt. 1980. II of Svt. 1980 
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153. The Jammu and Kashmir Tenancy (Stay of Ejectment Proceedings) Act, 1966. XXXIII of 1966 

154. The Jammu and Kashmir State Town Planning Act, 1963. XX of 1963 

155. The Jammu and Kashmir Treasure Trove Act, Svt. 1954. --- 

156. The Jammu and Kashmir Underground Public Utilities (Acquisition of Rights of IV of 2014 

User in Land) Act, 2014. 

157. Urban Immovable Property Tax (Repeal and Saving) Act, 2002. XXVIII of 2002 

158. The University of Ladakh Act, 2018. Governor's Act No. 

LVI  of 2018 

159. The Jammu and Kashmir Urban Property (Ceiling) Act, 1971. XII  of 1971 

160. Usurious Loans Act, Svt. 1977. XLVII of  Svt. 1977 

161. The Jammu and Kashmir Utilization of Lands Act, Svt. 2010. IX of Svt. 2010 

162. The Jammu and Kashmir Vaccination Act, 1967. XXI of 1967 

163. The Jammu and Kashmir Vegetable Seeds Act, Svt. 2009. XII of  Svt. 2009 

164. The Jammu and Kashmir State Vigilance Commission Act, 2011. I of  2011 

165. The Jammu and Kashmir Water Resources (Regulation and Management) Act, 2010.  XXI of  2010 

166. The Jammu and Kashmir Willow (Prohibition on Export and Movement) Act, 2000. XVI of  2000 

 

 

 

 


